e . Tulsi Mistri
: 1/27.10.&  shri M.L.Paswan, Registrar Incharge '
* Defects in-cols. 19,21, 22 & 23. - 1
v\ : R - Removeé the. defects. Put up. on. 15.11 95 for SN

. , ‘ N o

removing the defects. ;;;ng

.~ ( M.L.Paswan )

a X

SKS. . \ - o ) Registrar Incharge -

2435.11.95‘ : Shrl. M, L&, Paswan...... Registrar Incharge.

The learned Counsel for the appllcant is present,
The defects noted under item no, 21, 22 & . 23 of the
F | Scrutiny heport has not yet been removed. The applicart

is againxg dlrected to remove the same by 14, 12 95

:w1thout fall ' é;zl

(M. L. Paswan)

PKL - A ) o - Registrar I/C
3/18,12,95 - shri, N, K, Lal....o.. Registrar,
a S .- The defects have noct been c0mp£ied as yet for last
#» . -

‘

- two dates, Last chance is giwven for removal of defect
otherwise the matter wlll be referred to the Hon ble Bench
for necessa:jorders. Let it be fixed for 03, 01.,6 for
removal of defects. Nobody is present on-behalf of the

, appllcant ' . - %@‘b

R : . (N k. Lal)
‘ ‘Registrar



.
4/3.1,96

shri. N, K, lal...... Registrar.

® So @ R ' Ji#

. Learned Counqel Shri. R, F. Singh/‘rnesent on

'd
behalf of the applicant. For removal of defects, flxing

\

- SR | , “( N, K. Lal ).
- PKL : o . : Registrar

. |
5/9.1.96 Shri. N. K. Lal...... Registrar.

[N}

In spite of last four opportunities granted to the
applicant,' the defects poznted out 1n the Scrutiny wri

have not been removed as yet. Let 31.1.96 be fixed for
. X removal of defects as last chance.

. : - ( N. K, Lal ) -
PKL . _ : _ " - . Registrar

’.5/31.1.96 Shri, N, K, lal

LI )

sseesnn. Reg‘istrar.

Nobody is present on behalf of the applicant Let
defects be remOVed by 28, 2 .96, “

o

( N, K. Lal")
Registrar

PKL,



-3 - . : \\\\
hri. M, L, Paswan, Registrar Incharge.

oo b o
o

Nobody is present on béhalf of the appliéant.

Defectsvhasbaét_been removed as yet, Let 20.3.96 be fixed

for removal of defects, R
‘ ‘sz>
PKL ' K ) . - ( M. L, Paswan) -
| - _ Registrar 1/C
8/20.3,96 -. Shri, M. L. Paswan, Registrar Incharge.

LT

Learned Counsel for the applicant is absent, Let -

11.4,96 be fixed‘for removal of defects as a last chance.

s

| o _ ( M, L. Paswan)
PKL I : Registrar 1/C

Shri, M..L_ Paswan, Registrar Inchérge.

eeo0csecee

9/11,4.96

learned Counsel for the applicant is absent, Last

chance was already given on previous date but defects has
not been removed as yet. In the circumstances, let this

application be put'up' before the Hon'ble Bench for furt

direction, fixing 06,05.96. Z?é
( M., L, Pasgwan)

PKL 'Registrar I/C
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The app11Cdnt has. not been attendlna Court

of the Renlstrar en numerous occasioen aftar havxno

Flled the appllcatlon cn 19, 10

L

L2

5._The case is -

dlsmlssed For lack of prosecution.

s ¥

N
(NK. Verma)
Member (A)



